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steps,
E.P.No.2 of 2008; the said E.P. was
disposed of (on 28.2.2009) with
direction to the Respondcnts to
comply the order dated 01.3.2002 of
this Tnbunal, by end of April 2009.

- 3. Now, alleging non compliance

orders of thls Tribunal, the
Applicant has, again, approachcd
this Tribunal by way of filing the

present C.P.No.8 of 2009,

4. A copy of this C.P.No. 8 of

2009 has already been supplied to
Mr.K.K.Das, learned Addl Standing
Counsel for Government of India;

undertakes to cbtain
mstructions from the Respondents
(of the 0.A.Nol33 of 2001 and

party of the

even during pendency of =

present -

C.P.No.8 of 2009) by 30.10.2009. -

Accordingly, call this matter on
30.10.2009; by which time the
learned Addl.Standing Counsel shall

obtain instructions from  the
Respondents. | .
5. Send copies of this order to

the Respondents of this C.P.No.8 of
2009 (along with copies of Contempt
Petition) in the address given in the

C.P."and free copies of this order be

also .handed over to the Advocates

appearing for both the parties.

r
-

(M.KXhaturvedi)
Meinber(A)

(M.R. Mohanty)
Vice-Chairman
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e 30.10.200% -An affidavit has been filed by Si Hira
A ? tal, working as Assistant Director (P},

Weavers' Service Centre, Guwahali. In
Contempt Petition affidavit has to be filed by
the contemner not an dlien to the

proceeding.

Let Respondent Nos. 2 & 3 appear in
- - person on 04.11.2009 explaining why the

charges be not framed against them.
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- | 08.11.2009 An offidavit has been filed by Shi
- ‘O) Q{" S.P.Singh, Director, Weavers' Seivice Centre,

Guwahati whereby an order dated
30.10.2009 has been placed on record, a
T C@ﬁ' perusal of which reveals that Applicant has
™~ .\ {( not yet been made the payment, rather it
0 " éj ’ averse, “the said amear payment of S
‘ ' Sutradhar would be made only after the
resumption of Officer-in-Charge/D.D.O. on
09-11-09."

On the face of it, the orders passed by
this Tribunal on 01.03.2002 in O.A.133/2001
and also reiterated in order dated 20.02.2009
passed in E.P. No0.2/2008 remains un-

complied with.
On the request of Shi Kankan DQS.
learned Addl. C.GS.C.,, list on 06.11.2009 fo
ensure that fhe. payment is released and

orders of this Tribunal are fully complied with,

failing which we will be compelled to take

coeicive actiong
s
{(Madan ar Chaturvedi} {Mukesh Kumar Gupta)

Member (A} Member {J)

inst Respondents.

/bb/.
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GENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Contempt Petition No.0B of 2009
(In Original Application Ne.133 of 2001)

Date of Order: This the 06 day of November 2009.
The Hon’ble Shri Mukesh Kumar Gupta, Judicial Member

The Hon’ble Shri Madan Kumar Chaturvedi, Administrative Member

Shri Utpl Sutradhar,

Son of Late Dinabndhu Sutradhar,

Carpenter,

Office of the Deputy Director, Weavers’ Service Centre,

Ministry of Textiles, Government of India,

Agartala, P.O.- Shamali Bazar,

P.S.-West Agartala - '7990()6

Teipura. ¢+ e Applicant

By Advocate Mr' A. Ahmed,
- Versus -

1.  Shri B.X. Sinha
Development Commissioner for Handlooms,
Ministry of Textiles, :
Government of India (Udyog Bhavan),
New Delhi-110011.

2.  ShriS.P. Singh
Director, Weavers Service Centre,
Ministry of Textiles, LL.H.T. Campus,
Jawahar Nagar, Khanapara, Guwahati.

3.  Shri H.B. Suryawanshi
Deputy Director, Weavers Service Centre,
Gurkhabasti, Agartala-799006.

4.  ShriS. Chowdhury
Assistant Director,
Office of the Development Commissioner
for Handloom,
Gavernment of India,
Ministry of Textiles,
Udyog Bhavan,
N ewDelhl 110011. T evrernsd Contemnérs/Respondents

By Advocate Mr K X. Das, Addl. C.G.5.C.

2060880008 (ST TIXR )
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ORDE R (ORAL)

MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Present Contempt Petition has been preferred alleging

willfu} disobedience of directions issued in 0.A. No.133/2001, which

had been allowed by this Tribunal vide order dated 01.03.2002 with

following observations:

2.

“The respondents are accordingly directed to regularize
his leave period by granting him study leave as
admissible, or in aid of the provision of the leave rules.
The applicant. cannot be denied with increments and the
due salary only on the ground mentioned. The higher
education itself is an asset to the department and the
department can use and take benefit from his skill and

educational qualification. I also d_gmn,qsw_ﬁnﬂmM

lustification for

appointment of the apphc'anr ﬁ;gm 1 ,9“& m 12,9,20 The
substantive appointment was fixed on 1.4.88 and no

reason assigned as to how it was again changed without
taking the applicant into confidence. In the circumstances
the impugned communication dated 28.2.2001 refixing the
date of substantive appomtment of the applicant as 7.6.90
in place of 1.4.88 is set aside and quashed. The
respondents are directed o regulerize the period of
absence during his training with all benefits of pay and
allowances.

The application is allowed to the extent
indicated. There shall, however, be no order as to costs.”
. (emphasis supplied)

Aforesaid order had been carried in Writ Petition before -

the Hon’ble High Court, but it has not been prosecuted properly as it

was misplaced at the stage of filing itself. Thereafter, he preferred

" Execution Petition No.02/2008, which was also disposed of vide order

dated 20.02.2009 with the following obhservations:

“By way of filing reply in the present Exerution
Petition No.2Z of 2008, the Respondents have disclosed
that steps were taken by them (Respondents) to challenge
the aforesaid order dated 01.03.2002 in the Hon’ble
Gauhati High Court and, as it appears, the said Writ
Petition _has been misplaced {(at the filing stage) since
November, 2002. It appears that the



- steps ip the m' atter since 2002. They even failed to take
any action after receipt of notlce in the present Execution
Petition No.2 of 2008.
In the aforesmd premises, Respondents are directed
with the order dated 1* March 2002 of this
Tribunal (rendered in O.A. No.133 of 2001) by end of April
2009 under intimation to the Applicant.

With the aforesaid direction, this Execution Petition
No.2 of 2008 stands disposed of.”

(emphasis supplied)
3, Alleging willful and contemptuous violation of the
aforesaid orders, present Contempt Petition was preferred by the
applicant.
4. Respondents initially filed a written statement stating that
they have already taken necessary steps to implement the directions
contained in aforesaid orders, and as such there is no willful and
deliberate negligence of the directions issued. However, later
respondent Nos.2 and 3 filed affidavit dated 02.11.2009 wherein it
has been disclosed that on approval of competent authority for
implementation of aforesaid orders, necessary orders have been
issued on 06/07-08-2000 with instructions to Officer-in-Charge,
Weavers’ Service Centre, Agartala, to arrange to regularize his period
of absence during training by granting him study leave as admissible
or in aid of provisions of leave rules and consequential order dated
14.09.2009 had been passed by respondent No,3 herein, which recites
as under:

“The L@_gg_ggr_x_o_c_l_ mentioned as below are herewith
regularized and necessary entries made in the service
book of the concerned as per the norms and direction
given by the Central Administrative Tribunal, Guwahati

Bench vide original application No.133 of 2001 and date
of order 01.03.2002. The ﬁnancxal henefits like increments

for the said period etc. also have been regularized and
send to the Pay & Accounts Office (Textiles), Kolkata for

further payment to the concerned.”

(emphasis supplied)



5, We have heard the learned counsel for the parties and
g:;e.msed the material% placed before us. Mr A. Ahmed, learned counsel
f;ar-the applicant contends that directions issned by this Tribunal on
01.03.2002 would reveal that it contained two facets namely,
restoration of his date of substantive appointment as 01.04.1988
instead of 07.06.1990 and second was in relation to regularization of
his absence during training period. It has been emphasized that there
was no reason given for not regularizing his period of ahsence during
training period and the manner in which bis date of substantive
appointment had been changed from 01.04.1988 to 07.06.1990, which
action of respondents had not been approved by this Tribunal. 1t was
émibended that order dated 01.03.2002 has attained finality and
therefore, there was no further scope for its implementation in a
manner prejudicial to his interest and in breach of directions issued
by the Tribunal. Learned counsel further contends that no order has
been passed by the respondents treating his date of substantive

appointment. as 01.04.1988 instead of 17.06.1990.

6. On examination of the matter particularly with reference
to documents placed on record, we are satisfied that said contention
has merit and directions issued on said aspect remains techupically
uncomplied with, when more than seven years had passed as on date
from date of issue of said order. We may, however, note the fact that
even in the Execution Petition, which was decided .on 20.02.2009, the
reépondents were required to comply with aforesaid order by end of
April 2009. It is not in dispute that neither of the orders are under
challenge before any higher court and therefore, the respondents

under no circumstance were justified to ignore the mandate of said
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order and directions. vDespibe passage of six months thereafter,
counting from April 2009, directions remain uncomplied wmh as far as
first direction is concerned. Normally, we wonld have ‘t,aﬂke.n very
serious view of the matter and framed charges against respondent
No.2, who is wholly responsible for defying directions and mandate of
the orders passed by this Tribunal, however, without precipitating the
matter any further, we issue warning to said respondent No.2, who is
‘pl"esent in court, to be careful in future in dealing with court matters
failing which necessary action would he initiated vnder provisions of
Contempt of Courts Act. We may note that it is not in dispute that
applicant’s period of absence has been regularized and a sum of
Rs.72,446'has' been paid to him on 27.10.2009. Jn this view of tfxe
m‘atber we dispose of this Contempt Petition with ohservations made.
hereinabove. This fact of warning shall be recorded in the ACR of

respondent No.2.

6. * Contempt Petition is accordingly disposed of.

E?()\\ (Q«'\

CHATURVEDI) (MUKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER " JUDICIAL MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, E;
GUWAHATI BENCH AT GUWAHATI. A\

CONTEMPT PETITION NO. g OF 2009 é

1 v

IN E.P. NO. 2 OF 2008

IN THE MATTER OF:

A Petition under Section 17 of the
Administrative Tribunals Act, 1985
praying for punishment of the
Contemnors/Respondents for willful
non-compliance of Judgment and
Order dated 01.03.2002 passed in
0.A. No.133 of 2001 and order dated
20.02.2009 passed in Execution
Petition No. 2 of 2008 by this

Hon’ble Tribunal.

~AND-
IN THE MATTER OF:

0.A. No.133 of 2001

In E.P. No. 2 of 2008

Shri Utpal Sutradhar

Applicant

~-VERSUS-

The Union of India & Others. .

Respondents

..AND...

IN THE MATTER OF:

Shri Utpal Sutradhar,
Son of Late Dinabandhu Sutradhar,
Carpenter, Office of the Deputy

Director Weavers’ Service Centre



1]

3)

4]

\(?

Ministry of Textile, Govt. of

India, Agartala, P.O. Shamali

Bazar, P.S.-West Agartala,

PIN Code-799006, (Tripura).
..Petitioner

-VERSUS-

Shri B. K. Sinha

Development Commissioner for

Handloom, Ministry of Textile,

Government of India, (Udyog

Bhavan),

New Delhi-110011.

Shri S. P. Singh
Director, Weavers Service Centre,
Ministry of Textile, - I.I.H.T.
Campus, Jawahar Nagar, Khanapara,
Guwahati-781022.

Shri H.B. Suryawanshi

Deputy Director, Weavers Service
Centre, Gurkhabasti,

Agartala, PIN-799006.

Shri S. Chowdhury

Assistant Director, Office of

the Development  Commissioner
for Handloom, Government of
India, Ministry of Textile,

Udyog Bhavan, New Delhi-110011.

. .Contemnors/Respondents

The humble Petition of the above

named Petitioner:

MOST RESPECTFULLY SHEWETH:
1. ' That your humble Petitioner had filed an Original
Appiication No.133 of 2001 before this Hon’ble Tribunal

Uﬁ%ay Suﬁqé)km |
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for seeking a direction wupon the Respondents for
.regularization of the period spent by him in study and
also for setting aside and quashing the order dated.
28,02,2001 whereby the  Respondents had re-fixed
substantive date of appointment of the petitioner as
7.6.1990 in place of 01.04.1988.

2. The Hon’ble Tribunal heard both the parties on
01.03.2002 and was pleased to allow the Original
Application No.133 of 2001 and set aside and quash the
impugned communication dated 28.02.2001 re-fixing the date
of substantive appointment of the Applicant as 7.6.1990 in
place of 01.04.1988. Further, direction was given to the
Respondents to regularize the period of absence of the

Applicant during his training with all benefits of pay and

allowances.

Copy of Judgment & Order dated
01.03.2002 passed in O.A. No.133 of
2002 is annexed herewith and marked
as ANNEXURE-1.

3. That being aggrieved by the inaction on the part of
Respondents in implementation of the order dated
01.03.2002 passed in O.A. No. 133 of 2001, the instant
petitioner filed an Execution Petition No. 2 of 2008
before this Hon’ble Tribunal under Rule 27 of the C.A.T.
(Procedure) Rules 1987 for Execution of the order dated
01.03.2002 passed by this Hon’ble Tribunal in 0.A. No.133
of 2001.

This Hon’ble Tribunal vide its order dated 20.02.2009
passed in Execution Petition No.2 of 2008 directed the
Respondents to comply with the order dated 01.03.2002
passed in O.A. No.133 of 2001 by the end of April, 2009

under intimation to the instant petitioner.

(ququ iSL&Q&cm&L«xq
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S taounaly Copy of the order dated 20.02.2009

passed in Execution Petition No.2
\of 2008 in 0.A. No.133 of 2001 is
annexed herewith and marked as

ANNEXURE-2.

’

-
4. “That your Petitioner begs to state that the

Contemnor/Respondent No.2 vide his letter
No.WSC/GAU/HC/US-1 (70)/2008/836 dated 30th April 2009
informed the Officer-in-Charge, Weavers Service Centre,
Agartala that the approval of DOPT is required before
implementation of Hon’ble Court order. Since the matter is
under consideration of the highest authority it will take
some time for getting approval. Soon after receipt of the
communication from the concerned authority in this respect
the matter will be intimated to him. It is worth to
mention here that since passing of the judgment and order
dated 01.03.2002 in ©O.A. No. 133 of 2001 the
Contemnors/Respondents has taken excuse by stating that
the order dated 01.03.2002 has been challenged before the
Hon’ble Gauhati High Court but they have failed to produce
any authentic documents before this Hon’ble Tribunal
during the course of hearing of the Execution petition No.
2 of 2008. Now the Contemnors/Respondents have taken a new
plea that for implementation of this Hon’ble Tribunal’s

order the approval of DOPT is required.

Copy of the letter No.WSC/GAU/HC/US-1
(70) /2008/836 dated 30th April 2009 is

annexed herewith and marked as Annexure-3.

5. That your petitioner humbly submits that this Hon’ble
Tribunal passed the order on 01.03.2002 in O.A. No. 133 of
2001 i.e. more than 7 (seven) years but due to willful and
deliberate negligence on the part of the

Contemnors/Respondents the same has not been implemented

%@9 Selirodhauy



till date. The Respondents/Contemnors have willfully and
deliberately shown disrespect, disregard and disobedience
to the orders passed by this Hon’ble Tribunal. The
Respondents/Contemnors with a motive behind have not
complied with the Hon’ble Tribunal’s Order dated
01.03.2002 passed in O.A. No.133 of 2001 and order dated
20.02.2009 passed in Execution Petition No.2 of 2008. As
such, the Respondents/Contemnors deserve severe punishment
from this Hon’ble Tribunal. It is also a fit case where
the Respondents/Contemnors may be directed to appear in
person before this Hon’ble Tribunal to explain as to why
they have shown disrespect, disregard and disobedience to

this Hon’ble Tribunal.

6. That this Petition is filed bonafide to secure the

ends of justice.

In the premises aforesaid, it

e E\\ is, most humbly and respectfully
//’T%:' A ‘g\’w\ : .
o YEE r.{,wﬁw’“' prayed that Your Lordships may be
-5 st 3
Cemud _ 3 pleased to admit this petition and
[A -
VL \13 Wb issue contempt notice to the
\ ‘-, o :m"’s‘*‘ff"\ Respondents/Contemnors to show
T -;%xh A'\\i“';‘//” -
N \ : cause as to why they should not be
ﬂ./‘

punished under Section 17 of the
Administrative Tribunals Act, 1985
or to pass such appropriate order
or orders as this Hon’ble Tribunal

may deem fit and proper.

Further, it 1is also prayed
that in view of the willful and
deliberate disrespect and
disobedience to this Hon’ble
Tribunal’s order dated 01.03.2002
passed in O.A. No.133 of 2001 and

%Fap Scliadhovt
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also order dated 20.02.2009 passed
in Execution Case No.2 of 2008, the
Respondents/Contemnors may be asked
to appear in person before this
Hon’ble Tribunal to explain as to
why they should not be punished
under the Contempt of Ccurt Act.

And for this act of kindness your Petitioner as

in duty bound shall ever pray.

Uﬁf‘say Subiad Rewy

Draft Charge

W Hi Wm munu .

Contray Adminié

- r !
g e B8

\\ wmﬁ&ﬁ@&wa\
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v Centrai Administrative Tribunal |

\

DRAFT CHﬁKRGE

3 MG 2009

uwahati Bench

The Petitioner is aggrieved for non-
compliance of the Judgment and Order dated 01.03.2002
passed by this Hon’ble Tribunal in 0.A No.133 of 2001
and also order dated 20.02.2009 passed in Execution
Petition No.2 of 2008. The Contemnors/Respondents
have willfully and deliberately disregard and
disrespect of the Orders dated 01.03.2002 and
20.02.2009 passed by this Hon’ble Tribunal.
Accordingly, the Respondents/Contemnors are liable
for Contempt of Court proceedings and severe
punishment thereof as provided to appear in person
and reply to the charges leveled against them before
this Hon’ble Tribunal.

W Scbradhay



AFFIDAVIT

I, Shri Utpal Sutradhar, aged about 44 years, Son
of Late Dinabandhu Sutradhar working as Carpenter in
the Office of the Deputy. Director, Weavers’ Service
Centre, Ministry of Textiles, Government of India,
Agartala, P.O.:Shamali Bazar, P.S.:West Agartala, Pin
Code:799006, Tripura do hereby solemnly affirm and

state as follows-

1. That I am the Petitioner in O.A. No.133 of 2001

and also Petitioner in the instant petition and as

such, I am fully acquainted with the facts and

circumstances of the case.

2. That the statements made in paragraph Nos.

), 2, [pa/%/y),éffﬁa%)of the Contempt Petition are

true to my knowledge, those made in paragraph Nos.

2, 2 /Pnn,//y) , A,p/‘ﬂ,,\)lf/y) of the petition being
2 i /7 (_'

matters of records are true to my information, which

I believe to be true and the rest are my humble

submissions before this Hon’ble Tribunal.

And I put my hand hereunto this affidavit on this

20" day of :Zhé 2009.
uw sulbad hat,

Identified by : DEPONENT

W .
Advocate Solemnly affirmed before me by

the Deponent who is identified
by Mr.Nuruddijn Ahmed, Advocate

(Aot AU



- 3. Deputy Director,
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CE'\ITR]\L ADMII‘ISTPATIVP‘ TRIPUMAL GU'M M‘I BEJCH. o 'E@
: : v'ylujwf'w. -
orlglnal AppllLathﬂ No._133 of 2001. :vau 5:"'f; 7ffl;vﬂ

Date of-order : Thle ‘the 1st Day Of'MarCh 2002.ﬁ
The ch‘bl& Mr JugticglD.N.ChoWdhury,VioéeChaifman;

Sri utpal outradhar.
'Carpenter,

" Weaver's oervice Centre,

Ministry of . Textiles.

Agartala. , _ . ‘ . ..,‘Appliténp'

By Advbcaté'Miss Sankari Das.
o VersuS'- _

1. Union of India, '
represented by the DevelOpment ConmlsQioner
- :for Handlocm, Ministry of- Textlle. o
- .Govt. of Indla(Udyog Bhavan),
‘New Delhi 11+ '
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I CRDER

Thc controversy ra;sed in thlS applmcation

relates to the regularisation of the period’ Spent An-
oy e 7T T ——— _,._-—-’

_study and also 1ega11ty of the order dated 28. 2. 2001

refixing the date of substantivo date of appointment

of the applicant in the foilowing CirCumstahces.
The applicant was appo;ntea as’ a- Carpenter, i ' 7

a Group o post in the pay scale of RS’ 950 1500/— in the

'WEaver 5 bervice Centre. ndianaInst;;ute o£ Handloom

contd.s2
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Technolo@y. Ajartala aygainst tne quota earmarked for
physically handicapped vide 6rder.datec 8.1.88 with

effect frcm 7.12.é7. By crder dated 6.6.95 eight perscns
working in the Weavers Service Centre, Indian Institute

of Handlcom Technology under the Eastern Zone were
appointed in substantive Capacity in the pcst with effect
from the date shown against each. The name of the applicant
appeared at serial No.7 to the post of Carpenter and the
date of substantive appointment was shown as 1.4.88. Ahile
the applicant serving as such he applied fcr admission

to 3 years DHT ccurse in the Indian Institute of Handlocm
Technology at Varanasi on non stipendiary basis. His
application was forwarded by the department and accordingly
office order No.J-11011/1/91.4SC/E-11 dated 26.7 .91

was issued. grantiny permission to the applicant to take
admission on non stipendiary basis in the first year of

3 years diploma course of DHT during the académic year
l99iL92- The applicant accordingly left for Varanasi

to the knowledge of the authority and joined in the
Institute. The applicant by his application dated 12.8.91
wrote to the officer in charge Weavers Service Centre,

ﬂ:w*‘*agéftala to issue a no objection certificate as was
Q‘ . . V;
,%g. ~;ns1sted by the authority and also issue a formal relieving

v S <,
ﬂy, /’E“' crder y&t effect from 9.8.91 from the Weaver's Service
1 :
&',9‘; Luntréé'Agartala. In this application he mentioned about
iCatibn dated 9.8.91 for granting study leave

#¥ining his course. The applicant completed his |

”3;;;58 in due time and came back to Agartala where he

was also directad to impart training to the tralnees

weavers under Hill Area project and Project packages -
1~_;’\/ scheme in addition to his normal duties until further

r:,,,*v—— f*ﬂi d@fders. The applicant completed his course and ootalntg

t
Cenuaﬂvumn“ﬂ%““’ﬁ§T“M fne in Handloom Technology from the Indian Institute

2039 of Handloom Technolecgy, Varanasis. In the meantime the

; AUG

' 1 3 resporjdents authority by crder dated 15.7.92 ¢ dcwn
o APTds
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his application for granting study leave on the ground
. that he did not complete 5 years of service and he had
// also not cuapleted the period of probation. The applicant

is getting nis salary without any ingrements ani by the
impugned orJder dated 28.2.2001 the applicant's substantive
appointment as a Carpenter was refixed from 7.6.90 by
_céncelling the order dated 6.6.95 wherein the date of
substantive appoinﬁment of the applicant was shown as
1.4.88. In this application the applicant hasrsought:for: a

direction on the

/authority for regularising the period spent in study

and release his areear which was. not paid during the

study period and also prayed for quashing the order No.
WSC/GAU/AGT/15(1)/2001/947 dated 28.2.2001.

2, The respondents submitted its written statement and
contested the claim. According to the vespondents the
applicant was appcinted as Carpenter, a Group C post of
Weaver's Service Centre in a temporary capacity against
physically handicapped qucta. It was also admitted that

by crder dated 6.6.95 the applicant was made regular but
the same wrder was issued through oversignt and when the
matter came to the notice of the authority the same was
corrected by anoth:r order dated 2.3.2001 in the form

i

f corrigendum. It was also stated that the applicant

as allowed to tal: admission into the diploma course

ltt his own risk ar | interest and DHT course has nos
‘ .

elation with the iature of duty of the applicant in any

way. No study leave was granted to the applicant by the
BN

cdﬁbé%gnt authority vide order dated 15/16.7.92 and as

| : :
per leave rules the appliCant was not entitled to such -/

l

leave ashe did not conpéete 5 years of regular service.

E o
- e

\///~,//“//\**/The ruspondents also stated that no doubt the applicant

.‘ M‘

41 0 . ,
,iaappliéd for relieving order and no objection certificate
" but no such order/certificate was issued in favour of
: e
T T contd..4
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the applicant. In the written statement the respcndents
mentioned that 18 days leave was granted tcC the applicant
with effect trom 12.8.91 to 29.8.91 and again 42 days
leave without pay was also granted to the pplicant from
30.8.91 to 10.10.91. After availing 60 days leave worked
in the office from 11.10.91 to 8.11.91 and then left for
Varanasi on 10.11.91. Thereafter he again jcined on duﬁy
on 5.5.92 after availing 178 days EQL (without pay) with
effect from 9.11.91 tc 4.5.92. The applicant worked in’
the office from 5.5.92 to 21.7.92. The applicant again
left for Varanasi and rejoined the office in 1994. During
the period for which the applicant worked and the periocd
for which.E.L was granted he was paid salaries. For the
period between 21.7.92 to 1994 no leave was granted to
the applicant and from 5.5.92 to 5.5.94 no increment was

also granted to him.

3. I have heard Miss Sankari Das, learned counsel for
the applicant at length and also 4r A.Deb Roy, learned
Sr.C .G.S.C for the respondents. Miss Das,learned counsel
for tﬁg applicant submitted that the respondents acted

in a most illegal fashion overlcocoking the relevant
consideraticns .Miss Das submitted that the for undergoing
the diploma course in Handloom technology thé applicant
applied through proper channel. His application was
fof@arded and in due course the applicant was reccmmended
Ecr granting admission on a non cipendiary basis as per

the order cf the respondents and also issued in the

interest. There is no justification for not giving
/

ﬁim:the study leave. as admissible. Mr Deb RoOY, learned

\b//\d//v/ Sr.C.G.S.C on the other hand submitted that the respon-

~dents rightly re jected the study leave of the'applicant

L4 mwemmames

o v —————

S ,@quld not complete the S5 years regular service
Eggunsnuuvjﬁa;unat p N Y g
Cenﬂa! :

contd . .5
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and the per iod of probation and referred to the rules
relating t. the concitions for grant of study leave.
Chapter VI of the Central Civil Servicos (Leave ) Rules
1972 proviies conditions for grant or study leave. Rule
52 of the saild rules pertains tc application for study
leave . Rule 53 relates to sanction of study leave.
Admittedly the application cf the applicant was processed
and thereafter the cocmpetent authority including the
respcndents, the Government of India, Ministry of Textiles
cecommended the applicant for taking admission cn non
stipendiary basis. Naturally when order Waé issued the
applicant joincd the ccurse with the knowledge of the
respondents . Under sub-rule S of Rule 50(1i) study leave
may be granted tc the Government servant who has satisfac-
torily comp.leted the period of prcbation and has rendered
nct less than five wywars regular service including the
priocd of probaticn under the Government. The applicant
was appcinted earlier in a substantive capacity vide
order 6.6.%5 and he was assigned with higher responsibility.
Legal policies are laid down in the rules. In the circum-
stances the respondents instead -of taking a sententicus view
cught to have looked into the substance of the rule and
necessarily grant him the study leave. Mr Deb Roy, lemrred
Sr.C.G.s.C submitted that study leave has alsc a prescribed
g;mit which crdinarily be for 12 months at a time and when
‘;it is a fit case for extending theobenefit. The applicant

by now has already comple ted the course and there was not

ificaticn fcr not regularising the pericd of absence.
[T

Th%/éés:>hments are accordingly directed to regularise his
- '.?‘ L
leéve??fricd by granting him study leave as admissible,

-

\J/ or Jin aid ctf the prcvision of the leave rules. The
Q = = ——

!
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Voo 53@194\’16‘1217%;
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applicant cannot be denied with increments "and the

[
—ie -
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due salary only en the ground menticned. The'hiQher
._________———-_'—"" .

education its=1lf is an asset tc the department and the
department can u. 7 and take benefit from his skill and
educaticnzl gual'fication. I also dc nct find any
justification fc: changing the date of sgbétantive
appointment of tihie applicant from 1.4.88 to 7.6.90.
The substantive ..ppointment was fixed on 1.4.88 and no
reason assigned as tc how it was again chapged. without .
taking the appli.cant into confidence the circumstances
the impugned communication dated 28.2.2001 refixing the’
date of substantive appointme of the applicant as
- jaaél""'ps : =
7.6.90 in place ~f 1.4.88 is set aside and guashed. The
. AR
N —— - —
resgondents are lirected "td he period of
absence durlng bis trainlng with all benefits of pay
and allovanCGQ.
/
y
Th@ appli aticn is allowed tc the extent 1nd1cated.l
Therw/shaWI. hew-:ver, ke no order as to costs. - 3;#
- s’d/ vICE CHAIRNAN
d"\"‘%‘r,t J -
AR mm(\al
Centrar Administ .
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— 15— ANNEXURE-- 2

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
GUWAHATI

LP. No.2/2008 in Original Application No.133 of 2001 | ?t‘?
Date of Order: This the 20™ Day of February, 2009

HON’BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN

Shri Utpal Sutradhar

S/0 Late Dinabandhu Sutradhar
Carpenter

Office of the Deputy Director
Weaver's Service Centre
Ministry of Textile

Govt. of India, Agartala

P.O.- Shamali Bazar

P.S.- West Agartala

Pin Code- 799006, (Tripura).

......... Applicant
By Advocate: Mr. Adi] Ahmed, Mr. Nuruddin Ahmed and Ms. S, Das Choudhury.
-VERSUS-

1. The Union of India
Represented by the Development
Comumissioner for Handloom
Ministry of Textile
Government of India
(Udyog Bhavan)
New Delhi- 110011,

fﬁ?azsnnﬁﬁﬁaﬁaanvn
Enlrar Adminiztrative Tibuna |
2. The Director unl !
Weavers Service Centre
Ministry of Textile ’ 13 AuG 2009
LLH.T. Campus \ H
Jawahar Nagar Y . .
- WKTEL T
Khanapara, Guwahati- 781002. ‘g:;amn ERT
s rr‘—_ﬁ-——‘___ . ey

D

3. The Deputy Director
Weavers Service Centre
Gurkhabasti, Agartala
Pin- 799006.

4. The Assistant Director
Office of the Development
Commissioner for Handloom
Government of India )
Ministry of Textile p
Udyog Bhavan .
New Delhi- 110011.
......... Respondents

By Advocate:

/41‘3« Mr. G. Baishya, S}GSC/,}
S
%
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-- + ATTESTE‘D

ApvOCATE



/ — 16 —

/ ORDER(ORAL)
/ 20.02.2009

/ Heard Mr. N. Ahmed, learned counsel appearing for the Applicant

and Mr. G. Baishya, Learned Sr. Standing Counsel representing the Respondents.

/ 2. 0.ANo.133 of 2001 filed by the present Applicant was disposed of
on 1% March, 2002. The relevant portion of the said order dated 1% March 2002

reads as under:-

“The substantive appointment was fixed
on 01.04.1988 and no reason assigned as to how
it was again changed without taking the
applicant in to confidence. In the circumstances
the impugned communication dated 28.02.2001
refixing the date of substantive appointment of
he applicant as 07.06.1990 in place of
D1.04.1988 is set aside and quashed. The
fespondents are directed to regularize the period
of absence during his training with all benefits
of pay and allowances”.

3. The Respondents having not given the required/consequential
benefit to the Applicant, he has filed the present Execution Petition No.2 of
2008. ©
,
‘%{ -4 By way of filing reply in the present Execution Petition No.2 of

/ g 2008, the Respondents have disclosed that steps were taken by them
(Respondents) to challenge the aforesaid order dated 01.03.2002 in the Hon'ble
Gauhati High C.ourt' and, as it appears, the said Writ Petition has been misplaced
;(at the filing stage) since November, 2002. It appears that the Respondents took
“f teps in the matter since 2002. They even failed to take any action after

-ecaipt of notice in the present Execution Petition No.2 of 2008.

Tn the aforesaid premises, Respondents are directed to comply with
the order dated 1% March, 2002 of this Tribunal (rendered in O.A. No.133 of
2001) by end of April, 2009 under intimation to the Applicant.

Co— = T

—

6. With the aforesaid direction, this Execution Petition No. 2 of 2008

stands dispo&of.j/
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g ANNEXURE- 3

A

-TYPED COPY-
CemrauAummlsm Tbunai
Government of India
Ministry of Textiles = | 1 13 a6 208 /
Weaver’s Service Centre | m W
ITHT Campus 1_ uwahatn Bench 1

Jawahar Nagar, Khanapara

National Highway No.37
Guwahati-781022

PH: (0361) 230-3568; FAX; 0361-2302599

No.WSC/GAU/HC/US-1(70)/2008/836 Dated April 30, 2009

To
The Officer-in-Charge

Weaver’s Service Centre

Agartala
Sub- Forwarding of copy of Notice of the Hon’ble CAT, Guwahati-regarding

Sir,

Please refer to your letter No. WSC/AGT/P (61)/9/441 dated 6-4-09
forwarding therewith an order of the Hon’ble Central Administrative Tribunal,
Guwahati Bench, Guwahati vide letter No. CAT/GHY/judl/1166 dated 17-3-09
directing the respondents authority to comply the order dated 1-3-02 (rendered in
O.A. No. 133 of 2001) by the end of April’09 in respect of petition filed by Shri
Utpal Sutradhar, carpenter of your office.

In this connection, it has already been stated vide this office letter of
even No,é dated 27/4/2009 that the matter has been forwarded to competent authdrity
for approval. You might have been aware that approval of the DOPT is required
before implemeri.tation of Hon’ble Court order. Since the matter is under
consideration of the highest authority, it will take some time for getting approval.
Soon aftt%:r receipt of the communication from the concerned authority in this respect,

the matter will be intimated to you.

Ai‘\'ESTED

4pvoC ‘T8



—~ 19—

_ J

Accordingly, you are requested to please inform the position to Shri Utpal
Sutradhar, carpenter of your centre.
Yours faithfully
Illegible
Sd/
(S.P. Singh)

Director

1. Utpal Sutradhar, carpenter, WSC, Agartala for his information
2. The Addl. Development Commissioner for Handlooms
Office of the D.C.(H), Udyog bhavan, New Delhi-110011

(S.P.Singh)

Director
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Government of India -
Ministry of Textiles R
Weavers' Service Centre / '
IIHT Campus /
Jawohar Nager, Khanapara !
National Highway No. 37 R
Guwchati-781022 ¥ }fi
PH: (0361) 230-3586: FAX: 0361-2302599 & '
No. WSC/GAU/MC/US-1(70)/2008/ @n\\,o Dated April 30, 2009
o, ]

The Officer-in-Charge,
Weavers' Service Centre,
Acartala

Sub: Forwarding of copy of Notice of the Hon'b e.CAT. Guwahati- regarding,

Plewse refer Ju your felier No. WOC/ACT/P(61)-0/441 deted & 400
forwarding therewith an order of the Hon'ble Central Administrative Tribunal, Guwahati
Bench, Guwahati  vide letter No. CAT/6HY/jud/1166 dated 17-3-09 directing the
respondents authority to comply the order dated 1-3-02 (rendered in 0.A. Neo, 133 of
2001) by the end of April'09 in respect of execution of petition filed by Shri Utpal
Sutradhar, Carpenter of your office.

In this connection, it hes already been stated vide this office letter of even
No. deted 27/4/200% that the moter has beer forwarded ic competent outhority for
approval. You might have been aware that approvel of tne DOPT is required before
implementation of Hon'ble Court order . Since the matter is under consideration of the
highest authority, it will take some time for getting approval. Soon after receipt of the

communication from the concerned authority in this respect, the matter will be intimated to
you.

Accordingly, you ore requested to please inform the position to Shri Utpal
Sutradhar, Carpenter of your centre.

Yours faithfully,

(S-@VB\\)
Director

K
*

1. ShriUtpal Lytradhar, Carpenter, WSC., Agartala for his information
2. The Addl. Development Commissioner for Handlooms,
Otfice of the D.C. (H), Udyog Bhavan, New Delhi-110011

(S.P. Singh)
- birector

ADVOC ATB
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: oo+ | GUWAHATI BENCH 3&4 s
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" IN THE MATTER OF :
: — T “Contempt Petition No. 8 of 2009
Central AdmmxstratweTnbunal
SUTRCTER AT In O. A. NO.133 of 2001
S ‘\( A E.P. No. 2 of 2008.
20 30 ocT 009 N
.. G Sri Utpal Sutradhar
Guwahati Bench
D) ....Petitioner
- Versus -
Union of India & Ors.
Contemners/Respondents
AND -
IN THE MATTER OF :
Affidavit in reply submitted by the Respondents No. 2
o hnally (e M revporndiaks .
WRITTEN STATEMENT
The humble answering respondents
submit his affidavit as follows :
1.(a) That 1 0% MR LAL worumg O #ex]
Dincedry (P o wW-sCo meﬁth
and Respondents No. 2 in the above contempt petition. Save and
except whatever is specifically admitted in the affidavit rests may be
treated as total denial. The statements which are not borne on records
are also denied and the applicants are put to the strictest proof thereof. -
2. ' That with regard to the statements made in paragraph 1 & 2
) of the Contempt Petition the Respondent do not offer any comment.
% 3. That with regard to the statements made in paragraph 3 of
> O\
WA"I:}OO the Contempt Petition the answering respondents most respectfully beg
©°

to submit that soon after receipt of the order of the Honble Central

%
T gt

MSTANT D‘R’BCTOR (PROG

e AT Growahah B,

One go-rte-eo



2 ,5%
Administrative Tribunal, Guwahati Bench, Guwahati dated 20.02.2009,
this office has referred the matter to the highest authority for execution
of the order of the Hon’ble Court. It is true that no orders is implemented
by the concerned departments/Ministries without first referring the
matter to the Department of Legal Affairs for advice and to Department of
Personnel and Training. In this connection O.M. of the Govt. of India,
Deptt. of Personnel & Training & Training O.M.No.28027/ 9/99-Estt.(A)

ated 1.5.2000 may kindly be referred to (Enclosed as Annexure-A).

»)

eTribunal

QYA

Central Administrativ

HE

30 0OCT 2009

Guwahati Bench

N

AR RS

That with regard to the statements made in paragraph 4 of

#he. Contempt Petition the answering respondents most respectfully beg

{o submit that the higher authority has conveyed his approval vide letter

i

EO.C- 18014/1/2001-DCH/Estt.ll dated 29.07.2009 after getting advice

i ,
ifrom the Ministry of Law & Justice (Department of Legal Affairs}, Shastri

1A

Bhawan, New Delhi may kindly be referred to (copy enclosed in
Annexure-B). There is no question about not to respect the order of the
Hon’ble Court and never to think disobey the order of the Hon’ble Court.

It is also true that this office took steps to challenge the
order dated 01.03.2002 in 0O.A.No.133 of 2001 before the Hon’ble
Gauhati High Court, Guwahati through Shri B.M.Choudhury, Addl
Central Govt. Standing Counsel, Gauhati High Court, Guwahati vide SL
No. 1118 of 2002 on 2.9.2002. In this connection, a letter received from
Shri B.M.Choudhury stating that he has filed the writ petition before the
Gauhati High Court, Guwahati may kindly be referred to (copy enclosed
Annexure-C) and a legal fee bill paid to Shri Choudhury dated
18.11.2002 {copy enclosed in Annexure-D).

S. That with regard to the statements made in paragraph S of
the Contempt Petition the answering respondents most respectfully beg

submit that this respondent never dare to disrespect, disregards and

'm &

STANT DIRECTOR ~(PR°0.1
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disobey to the order passed by the Hon’ble Tribunal in the impugned
order of the Hon’ble Court as passed on 01.03.2002 in O.a.133 of 2001.
However, as per the opinion of the legal expert, this office approached
before Gauhati High Court, Guwahati as stated at para 4 above. This
office tried to produce relevant documents before Hon’ble Tribunal during
the course of hearing of the Execution Petition No.2 of 2008, but it has
not been subsisted before the Hon’ble Court. The Respondents have

already taken necessary steps to implement the order of the Hon’ble

Central Administrative Tribunai

Court. In this connection, this office letter No. WSC/GU/HC/US-
1(70)/2008/ 1718-20 dated 6/7-8-2009 may please be referred to (copy

enclosed in Annexure-E).

30 0CT 2009

6. That with regard to the statements made in paragraph 3 of

Guwahati Bench

| the Contempt Petition the answering respondents most respectfully beg

to submit that necessary action for implementation of the order of the
Hon’ble Court has already been issued and the respondents authority
> has already passed direétion to the concerned respondent ie. the
Officer-in-Charge, Weavers' Service Centre, Agartala for granting the
(as admissible or aid of the prov131on of the leave rule .
study leave,\after obtaining application rom the apphcant.Further, it is
to state that the contemners/Respondents have no willfull and
deliberate disregard and disrespect of the orders dated 01.03.2002 and
dated 01.03.2002 and dated 20.02.2009 passed by the Hon’ble Tribunal
but delayed some extend of time. Accordingly, the humble respondent
earnestly request your Lordship to exempt from appearing in person by
the respondent authorities before the Hon'ble Tribunal keeping in view
that necessary oi'ders for implementation of the Hon’ble Court has been

made.

'v”lm
HIRA LAL
ASSISTANT DIRECTOR (#ROE.}
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Centra! Administra ‘mre Tribunal
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Guwahati Bench
Ric {
7. That this affidavit in reply has been made bona fide and for

the ends of justice and equity.

It is therefore humbly prayed before
this Honble Tribunal that the present
contempt petition filed by the petitioner

may be dismissed.

;Mﬁw

\SSISTANT DIRECTOR (rroe:.s
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: AFFIDAVIT
Ishri M 1RDP L AL y
present working as _ M W. D)vejn ) at 43¢,
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Q Awehlt  who is one of the respondent No..T"... in this Contempt

Petition by the competent authority té take steps and file affidavit in
reply on beha]f of all the contemners/respondents in this Contempt
Petition and hence competent to sign this affidavit do hereby solemnly
affirm and state that the statement made in paragraph z ?” Q’V’ are
true to my knowledge and belief those made in paragraph .%..\: r
being matter of records are true to my information derived therefrom
and rest are my humble submission before this Hon’ble Tribunal. I
have not suppressed any material facts.

And I sign this affidavit on this .2-¥.1h.. Day of .0¢k:...2009

il

Identified by !al!-b
“ ACKISTANT NTRPCTOR (PROC.:
Deponent
Govenmgpont of India

Mhuiets s ol Pusrilng
Weavers Rervige Lastre
TRAY. g
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NSS-8X Accufnts. Th
‘nal Bavings Scheme, 1
cffect frofsZ
_-positors on
interest is 11% and. the depos

intcrest on the
_ scheme. -~ :
2. It is requested that th

be aqknow!cdged-t Ean

G.L., Dept. of Per.- & Trg:
Ministry of Law ar

The undersigned i
of this depattaicat that In ¢

filing appcal agaiust
.orders.

Government of India
tive Ministry/Dcpartmen
gal Affairs and the Depar
question of filing appeal against
in time, that is before the tine
or before the time limil for fi
‘plemented by the ¢
ferring .‘tl‘)e'.',maugr,'go,m

YRS PRI S N

"4, These instructions are
C & AG, in.regard to its appli
Department. ‘r

whts.“Fhe Ministfy OT FINUICC (L7601 st wiatiirs

A4:10-1992 and no revision
the earlier deposits has been madec. E
itors shall be entitled 0 same ratc.dfgr

deposits made pr.

notice of all concerned for nece

dated 1-5-2000
1d DoP & T to be consulted hefore
fmplementing Court orders . ;
s directed to'say that-il lias come to the notice

ases where the Courts have pnssed onden i

ngainst the Government of Indla instructions, the administrntive Minki g ?

try/Department has nol consulte
such orders, before implementation

2. The matter has been considered
becn decided. that ‘whenever thefe is any
instructions on scrvice matlers,
(/Office shall consult: the Department of Le
unent of Personnel and Training on the

ling appeal. No such orders shall be im-
oncerned Dcpartments/Minislrics without first re
: ¢ Department of Legal A ;
Department of Personnel and Tr g,

'3, The Ministrics/Departmenis are.réqu
instructions for strict compliance. = - -

®

' ﬂ“\%\v/l\wuv A'

087 has alrcady been die:continlicd«'w'
of ratc of intcrest payable to &

s

The present rate of
iof to the discontinuance of e

is clarification should brought to e
ssary action. Receipt of the letter maj
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O.M: No. 28027/9199-Estt. (),

d the. Law Ministry on the iuestion oy
of such

red in this Departent and it b
Court. order against
the administré-

such an order, as far as possible, wel
limit, if any, prescribed in such ofder

ai_ning._ . . o 5
: ested to note: the abovef

- issued in 4_consullat.ion with e ,
cability to Indian Audit and Accounsg

HIRR 1,
ARSISTANT DIRBCTOR: ;
Govesnmont of

/1/ {/0 :'ri(' / / mm’é,

éacduda wa la// more.

{fairs for advice and L

e
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BY SPEED POST/FAX \i\ /
COURT CASE

OUTTO DAY
Did"v Qj} e

6/8 K -

v\ No.C-18014/1/2001-DCH/Estt.IL
Government of India
Ministry of Textiles

Office of the Development commissioner for Han\uuuzua

AT

IA 2

............

‘Udyog Bhavan New Delhi
Dated the 2‘% July, 2009.

To _ '
A S.P. Smgh
Director
Weavers’ Service Centre

Jawaharnagar, Khanapara.
Guwahati — 781 01 1.

~Sub: Execution of Petition No.2/88 in 0.A.No.133/2001 — Utpal Sutradhar V/s. Union
‘of India & Others - Reg ‘

Sir,

- Please refer to your letter No.WSC/GAU/CAT/U S-1(70)/08/1376 dated the g%
July, 2009 on the above cited subject

2. In thls connection you are dlrected to comply with the order dated 1% March, 2002
passed by the Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati
rendered in O.A.No.133 of 2001 immediately as. advised by Ministry of Law & Justice |

" (Department of Legal Affairs), Shastri Bhavan, New Delhi. While melementmg the
order, Shri Utpal Sutradhar’s seniority position in the list must not be hampered in any
case and this should be in order. Further, the Action Taken Report must be submltted to
the under51gned This may please be treated as most 1mmed1ate

2o
¥MA LAL oa
\SSISTART DIRECTOR (PR
3‘5’ 5

L%
Geveﬂw"“ ""’5‘ d

Addl. Development Come soner for Handlooms




{“ﬁ“*”““¥571' i ﬁﬁ%unaq Co o :
Central Administrative . |
A "QW S _ 8,_ | ~ R S

! - gﬁ; .

Guwahat BenCh Ol:\ Ulubari Post Office, 7

‘ 1 ¢ AT DriB.K. Kakoti Road, “\.“ H
i Advocate. .- Ulubari Charlali, ' ' N
~sEMdditlonal Central Govt. Standing Counsel Guwahati -781 007 / . X 4

' Gauhati High Court, Guwaharl-781 001, Phone :(0361)548659 (R)
p&mm'l»-bmchoudhury@rc’diffmail.com

oV 0 ©
BRUE W , | \/}jk;S\'

Dok (§-11- 0

o |
‘ ~ The Director. ' 1
f Weavers’ Service Centre
Jawahar Nagér : - : : , :
Khanapara 781022. |
' ' Sub:- UOI vs UtpalrSutradhar ;
| b Ref:- WSC/Gau/HC/US-12 (70)/2002/3042
? Date: 28.11.2002 |

o s

) ‘ : ' P'lease find herewith a cépy of petition filed in the
’ _ above mentioned case in the Hon’ble High Court.
‘ ” Also find herewith my advance bill in triplicate for
your necessary action. -
Thanking You
Yours faithfully -
‘ g 1101 -
[ _v«_mﬂﬂq | | ::;’ ;%.,Bharadwaj Mrl .'__Ch,oudhury |
/IR LAY (Advocate) :
i \QUSTANT DIRECTOR (#RO&4 |
{ Go\r@m':wm r*‘* m.dm "
i
%i ‘“Rﬁg%pmwws&@fvﬁ' ,
Ta wahuysnged . f‘x‘“ e AT
GuwrakeR 24 E o
4 » - ) :

ftso g s T r
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Appearance on bchat of

remva\ Broii® Fﬁﬁ% ﬁ‘? AW@L

3 0 0(:'[ ?W

i Ben(;h \
Guw?ha‘;mqq

e ,,--"""”ﬂ | T
=" IGAL FEE BILL / : i
b ol fee for Si Bharadwaj Mrinal Choudhury, Additional Senior Central Government Standing, Connscl,
" Gauhati High Court, Guwahati

4L N0 g foa df. 290,

e TS S

Narae/Nunber of the casc : -+, Civil'Rule No, _: - of200___
Misc Casc No, - 0f200
w_ Vol ._Pelitioner/Applicant ¥4

- Date of Appearance

UL»(—PAL. @Swfmdlw. Respondent.

Date of Pisposal . T
INTHE COURT OF HIN'BLE JUSTICE . AT {COURT NO)
! \/n) COllllSClS‘ZhC'-ll‘l‘llb fee as per Clause VI (1) ;- ‘/.b(/}- :L:LS“@ I~ _ ' Rs: _*75"9701)‘
(b) Additional hearing fec as per Clause VIH (1) Rs.325.00 per day Rs.
\/1) Lugal fee for Draflting of Written Statement/Aidavit in opposxtxon as )
_per VI (XID) - Rs. 15000
(b) Lepal fee for Dralling of Additional Written Statemcnt/Affidavit in .
uppusxlmn as per Clause VI (Xt _ V. Rs. -
{ u) Lew: i fee for Drafting Pctition for V’lCZlIIﬂ{, stay/Mlsc Petition as per ‘
- Clanse VIIL(XID) Rs.”
3 Legal feeas per Clause V1L (3) Rs.
4. Legal tee as per Clause IX (1) for appcarance out of Head Quarters ~ . R,
s Legal fee as per Clausc X (2) for appearance out of Head Quarters - Rs.
6. Consultation and preparation of the casc involving Ardous work as per
Clause N1 (3) : . Rs.
7. Fee on Wrilien ‘Opinion as per Clause VI (X1) A Rs.
‘/8‘ Clerkage as per Clause X 10% of Rs, 1. 500 I- Rs. 1500
-/‘). Cost of papers, typing, stamps, certified copy as per Clausc XI - Rs. 420D
Jﬁ) Misc incidentall cxpensesfout of I’ockct cxpunscs as per Clause XI - .. Rs. 7~ 'SO vu
Total Rs. 2. 00 O O‘o
“Less Advance 1{5,' ,
" Grand Total‘ Rs. 20 00 -T2

SSISTANT D!RBCTOR (PROGY

(Rl!lp(:(.\ W "7 \“mo"’v\df o""(“l) (only) -

¢ utlﬁtd that the amount claimed in this bill is in accordaucc with the Govt of India, Ml.mslry of l.aw
Jusuu, ard Company Atfairs, Dept of Legal Affairs OI\gF 5 (1) 99-Judl. Dated 24.9,.9‘)

s

(Bharadwaj Mrinal Chdhdhury)
Pre-Receipt d - Additional Senior Central Gdvt Standing
Counscl, Gauhati High Court.

o lre- RLu.xpl r-rl 5 OA /(’)(
(RupcmTWUOVV\i

(Bharadwai Mrinal.Choudhflry)
\ ‘
P /\dtlitimml Sunior Centint Govt §

(‘QX’@T&‘TE‘& &rﬁ }Ma , (()umd Caubali lhg-h( mn( . .,
Filians
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. BY FAX
Government of India ;
Ministry of Textiles W

Weavers' Service Centre

\ IIHT Campus

\ Jawahar Nagar, Khanapara.

" National Highway No. 37
Guwahati-781 022

PH: (0361) 230-3586: FAX: 0361-2302599

No. WSC/GAU/HC/US-1(70)/2008/ Dated August 6, 2009
_ (70) 7% — 40 9’ s

To, j

The Officer-in-Charge,
Weavers' Service Centre,

Agartala _ ,
! Sub: Execution of petition No. 2/08 in O.A. No. 133/2001- Utpal
Sutradhar Vs Union of India & other - regarding
Sir, |

- Please refer ta the subject cfted above. In this connection , T am forwarding
herewith a copy of letter received from the office of the D.C. (Handlooms), New Dethi vide
No. €-18014/1/2001-DCH/E-IT dated 29-07-09 directing the respondent authority to
comply with the order dated 1sty March, 2002 passed by the Hon'ble Central Administrative
Tribunal, Guwahati Bench ,Guwa_Hafi rendered in O.A. No. 133 of 2001 immediately as advised
by Ministry of Law & Justice (Department of Legal Affairs, New Delhi. The copy of the .
order is already with you. Hence , you are requested to take necessary action on top priority
basis in accordance with the order passed on dated 01-03-2002 by - the Hon'ble
Central Administrative Tribunal, Guwahati Bench, Guwahati on the following points viz;

@) Arrange to regularize his peridd. of absence during training | by
granting him Study Leave as admissible , or in aid of the provisions of the leave rules.

(2) As the powers for granting the study leave is vested with the
Ministry//Department of the Central Government, you may please obtain the application
from Shri U. Sutradhar , Carpenter if not submitted earlier of your office and forward the
same to the concerned authority for necessary action. After necessary. regularization of
period of absence, -periodical increment due w.e.f. 5-5-92 to 5-5-94 may be granted at your
end and arrange to release all benefits of pay & allowance as per rules.

Yours fajthfully,

Encl: As above v
(S.P. SINGH)

Director
Copy to; .
1. The Addl. Development Commissioner for Handlooms, Udyog
; Bhavan, New Delhi 110011 for his information ..
all - | |
5.?{'5 Utpal Sutradhar, Carpenter, WSC., Agartala for his infor‘maﬁon.
(S.P. SINGH)
Directo

M_—

AN
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:___\v,.'___,__,_... o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
File in COXl Cluireres Ax GUWAHATI BENCH -
IN THE MATTER OF :
w Contempt Petition No. 8 of 2009
arral Ag&min;strat‘V;‘m In O. A. NO.133 of 2001
e ¥ E.P. No. 2 of 2008.
I\ O")
% A{'\ 43 P m?l \\ Sri Utpal Sutradhar
= ¢
.......Petitioner

M) W AT - m"‘"’"’ - Versus -
Union of India & Ors.
Contemners/Respondents
AND -

IN THE MATTER OF :

Memorandum submitted by the counsel for the
Respondents/ alleged contemners.
In the abhove Contempt Petition the counsel for the
| Respondents files the following documents :-
| 1. Letter No. WS/ Gau/CAT/W-1(70) /80/2170 dated 16.9.2009.
2. | Letter No.WSC/ AGT/P-(61)/09/2210 dated 14.9 2009.

The letter No. WSC/AGT/P-(61)/09/2210 dated 14.9.2000,

No.133 of 2001 and date of order 01.03.2002, the financial benefits like
mcrements for the said period etc. have also been regularised and sent to

the Pay & Accounts Office (Textiles) Kolkata,

Filed by
Koo
248 €9
Kankan Das
Addl C.G.S.C
Central Administrative Tribunal
Guwahati Bench.



Cantral Administrative Tribunal \)\(p
Wi woTeRRR R
| 30 007 09
v Government of India, :
Ministry of Textiles, Ginwnhati Bench
Weavers’ Service Centre ﬁggm RS

Jawaharnagar,Khnapara
Guwahati-781022
Phone: (0361) 2302599, 2303586, 2303189 ,Fax: 2302599

No WSC/GAU/CAT/US-1(70)/ 08 / 2",;[0 Dated September 16, 2009
To TL
Shr1 K.K. Das,

AddL.. Central Govt. Standing Counsel,
Central Administrative Tribunal,
Guwahan Bench Guwahatl

: - Sub: Contempt Petition No. 8/2009 (O.A. No. 133/2001,

P _. E.P. 2/2008 — Petitioner Shri Utpal Sutradhar- regarding
Sir, ‘

]

b .
| Please refer to this ofﬁce letter No. USC /gau/CAT/US-

1(70) /08/2040-41 dated 10-09-2009 on the above subject.

In thlS connection, I am enclosing herewith a Xerox copy of letter
No WSC/AGT/P(61)/09/2210 dated 14-09-09 received from the Officer-in-
Charge Weavers’ Service Centre, Agartala (wherein the Petitioner Shri Utpal
Slitradhar Works) conveying the regularization of leave as per the norms and
dni'ectlon given by the Central Administrative Tribunal, Giuwahati Bench,
Guwahati vide original application No. 133 of 2001 dated 01-0302002. The
financial benefits like increments for the said period etc also have been
regig;ulanzed
| You are, therefore requested to please incorporate the same while
preparmg parawise comments against - the contempt Petltlon for defend the
petition in favour of Govt. of India.

: Yours falthfully,
Encl: As above , : %
' : ( S.P. SINGH)
' ' Director
Copy to: 1. The Addl. Development Commissioner for Handlooms,

Udyog Bhavan, New Delhi

2. The Officer-in-Charge, WSC., Agartala

4

( S.P. SINGH)
Director
W 909

- TR pr"'m? (on08}

ARISTA L
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\\97 . GOVERNMENT OF INDIA
MINISTRY OF TEXTILES - -
OFFICE OF THE DEVELOPMENT COMMISSIONER FOR HANDLOOMS

\\/ WEAVERS’ SERVICE CENTRE

. Z\GORKHABASTI, KIUNJABAN
.ax) AGARTALA — 799 006

No.WSC/AGT/P-61 )/09/2 2/0 ofe: 14-09-09

;

o | : ﬁfentra.'Administraﬁve?rsb{

t-The Director (E.2), TR e
Weavers’ Service Centre ¢
Guwahati.

| 0 0CT 2009

Sub: Execution of petion No. 2/08 in O.A. No. 133/2001-Utpal
Sutradhar Vs Union of India & other-regarding.

Gu Waha*l’ B
. t enCh
) S

- “'"”"'"'“-h.

Kindly refer to your letter No. WSC/GAU/HC/US-1(70)2008/1718 dated 6/7-08-09 and No.C-

“18014/1/2001-DCH/E. 1| dated 29-07-2009 of office of the D.C.H., New Delhi, on the subjected cited

above. in this context, while going through the service records of Shri Utpal Sutradhar, Carpenter it

is observed that the leave application pertaining to the. period from 22-07-92 to 05-05-94 (E.O.L.)
was not found and the same has been now obtained and placed in the records of the concerned.

The leave period mentioned as below are herewith regularized and necessary entries made
in the service book of the concerned as per the norms and direction given by the Central
Administrative Tribunal, Guwahati Bench vide original application No.133 of 2001 and date of order .
01-03-2002. The ‘inancial benefits like increments for the said period etc. also have been

regularized and send to the Pay & Accounts Office (Textiles), Kolkata for further payment to the
concerned. - o ' ' '

I E.L. 18 days w.e.f 12-08-91 to 29-08-91.
il. E.O.L. w.ef. 30-08-91 to 10-10-91 reported for duty on 11-10-91.
. Attended duty w.e.f. 11-10-91 to 08-11-91 during vacation of Institute.
iv. E.O.L. w.ef 09-11-91 to 04-05-92 and reported for duty on 05-05-92.
V. Attended duty w.e.f. 05-05-92 to 21-07-92.
vi. E.O.L. w.e.f. 22-07-92 to 05-05-94 reported for duty on 06-05-94.

This is for your kind information/peruéa! and necessary action at your end, as per rules and
norms. :

Yours faithfully

Encl: As above ‘ , |
W))QM) - L =

AL / __
HIR AecToR (78969 (S. ARUN KU}:’AR PANDU) 1Y |]
| OFFICER-IN-CHARGE

1. The Hon’ble Vice Chairman, C.A.T., Guwahati Bench for information and kind perusal.
2. The Development Commissioner for Handlooms, New Delhi for information. '
3. Shri Utpal Sutradhar, Carpenter, W.S.C., Agartala.

(S. ARUN KUMAR PANDU)
OFFICER-IN-CHARGE

O
o]
o) .
<
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IN THE CENTRA ADMINISTRATIVE TRIBUNAL 5 S\
GUWAHATI BENCH .‘ g o
32
-~ “IN THE MATTER OF - '

TCONTEMPT PETITION NO 8 Of 2009 :
~In O:A. No. 133 6f 2001 |
EP. No. 2 of 2008,

'Sri"Utpal Sutradhar ._ :
o | ... petitioner
Q. R " - 'Versus—.v .. .
o Un10n of India & Ors. A
Contemnors / Respondents ‘
AND-

IN THE MATTER OF

| .~ . 2WAFFIDAVITIN REPLY FILED BY THE -
' ' ' CONTEMNERS /RESPONDENTS 283

'WRITTEN STATEMENT -
-The humble : answerlng respondents .
Submlt his afﬁdavrt as follows
1. (a) That T ShrI S P. Smgh DIrector Weavers’ Semce Centre
Guwahati and Respondents No. 2 = in the above contempt pet1t10n
Save and except whatever 1s speCIﬁcally admItted in’ the affidavit’ rests
\/3“6 ‘may be. treated as total denIal The. statements Wthh are’ not borne on

7S _
"y Y records are also denied and the apphc_ants are put- to-:the ,strlete/st,_proof '
™ : , o : T oL

R T
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2.

N

~ That with regard to the statements made in paragraph 1 & 2 of the

Contempt Petition the Respondent do not offer any’ comment.

3.

That with regard to the statement made in paragraph 3 of the

Contempt Petltlon the answermg respondents most respectfully beg to

submit the fol_lowmg -

_A BRIEF NOTE IS GIVEN BELOW FOR THE STEPS TAKEN BY THIS OFFICE AND

HEAD QUARTER NEW DELHI WITH REFFERENCE TO THE EXECUTIOIN PETITION -
NO.2/08 . | I ' ‘

3.

(a) This: office received order of the E.P.- 2/ (_)8:'dated, 20-2-09 of the

Hon'ble _Central " Administrative Tribunal, anahati - Bench,
' Guwahati from Section Officer (Judl). CAT, 'GuWahati on 20-3-09

v1de No. DESPATCH NO. CAT/GHY -JUDL 1164 dated 17-3-09
(copy enclosed as ANNEXURE-A)

-

. (B) This office forwarded the above order to our Head Quarter New

Delhi for getting approval of rthe cornpetent authority ,Vid\e ‘this
office letter No.WS_C/GAU/CAT/US-‘l(70)/08/627 dated 23/24-3-
09.(Copy enclosed as A_NNEXURE'—B). : \ -

(C)'The-Ofﬁcer-In‘ Charge Weavers’ Service Centre (W SC), Aga’ftala

was 1nformed above the actlon taken 1n the matter V1de th1s ofﬁce
fletter No. WSC/GAU/HC/US 1(70)/2008/808 810 dated 27- 4 09
alongwith forwardlng the copy to Sh. Utpal Sutradhar, Carpenter

WSC, Agartala and to Office of the Development Commissioner for

Handlooms, New Delhi. The copy of the which is enclosed as

-ANNEXURE -C).

. P .
Isnm.:cfroa A
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DIRECTOR (B2

. (D) Another letter was addressed to Ofﬁcer In- Charge Weavers

Service - Centre Agartala Was sent vide this ofﬁce letter‘ ‘

No. WSC/GAU/HC/US 1(70)/2008/836 -839° dated 30-4- 09, (copy
enclosed as ANNEXURE D) statmg that the approval of the DOP&T _
-1s required before 1mplementatlon the Hon’ble Court Order Since -
the matter was under consideration of the hlgher authorlty it will

take -some time for gettlng approval of the competent authorlty,

the copy of Wthh was forwarded to Sh. Utpal Sutradhar ,

Carpen'ter WSC, Agartala as well to the Add1t1onal Development

'Commlss1oner for Handloom ‘New Delhi. '

. (E) A letter v1de No.C- 18014/1/2001 DCH/Esstt -1 dated 12- 5- 09

is rece1ved on 1 6-09 (copy enclosed as ANNEXURE -E) from Office
of the Development Commlssmner for Handloom New ‘Delhi
1nform1ng this office that the matter was referred to. DOP&T for
advise. The same ‘was awauted also stating that guldehnes of
M1n1stry of Law and Just1ce (Deptt Of Legal Affalrs) also needs to -

be taken before 1mplementat10n of the Court Order

I
|

. (F) A letter“was written to- Officer_-in Charge, Weavers’ Servicé

Centre,| Agartala vide this office létter No.WSC/GAU/HC/US-
(70)/2008/106'9 1071 dated '3 /46 09 . (copy 'enclosed as
ANNEXURE -F) 1nform1ng that the status of the case has beén
forwarded to DOP&T for the adv1se in this regard The copy of
Wthh was forwarded to Sh. Utpal Sutradhar Carpenter WSC,

Agartala - and - Addltlonal Development Comm1ss1on_er for

Hahdlooms New Delhi.

3. (G) The|approval of 'the'Competent' Authority forzirr'iplementation of |
“thé Hon'ble Court order ‘is received vide No.C-18014/1/2001-

=




DCH / Estt.Il dated 29- 7 09 (copy enclosed as ANNEXURE G) Wh1ch

was received on 11- 8 09. only (faxed copy received earher :

3. (H) Necessary order was issued vide this;_ofﬁce order No.
'WSC/GAU/HC/US-1(70)/2.008-/1718_—20 dated 6/7-8-09 ‘enclosed'
as ANNEXURE -H) addl_’essed' to Officer-in-Charge, Weavers™

Service Centre Agartala “with an instructio'n »to arrange to

regulanze his period of absences durmg trammg by grantmg him

study leave as adm1ss1ble or in a1d of the prov1s1on of the leave
rule. -

3. (1) As 'per the above -instrnction the Weavers’ Service Centre -
Agartala has regulanzed the period of the absences by grantmg_.
leave and financial beneﬁt etc. which was commumcated vide his
letter dated 14-9-09 (copy enclosed as ANNEXURE —I) The
ﬁnanc1al benemmcrement the said period etc also being
regulanzed and send to the Pay and Accounts ofﬁce Kolkata for
payment v _ - '

3. It :wals_conﬁ'rmed that Weavers’ S‘ervicve'Centret, Agal’tala:vide his
 letter No. WSC/AGT/P-61/09 /2387 dated 30-10-09 (copy enclosed
as ANNEXURE-J) has conveyed that a Demand Draft for financial .
benefit i Workout to an amount - Rs 72 446 /- 1S rece1ved on
27-10-09.

Thus the respondent/ ‘contemnor has taken necessary steps to
implement: the order of the Hon’ble\Court' However un-intentionally
some extent of t1me delay due to some procedural gap for Wthh the |

yespondent author1t1es pray un- cond1t1onal apology

P QI AT »
DIR}LCTO‘R (B2
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41 That this afﬁdawt i reply has been made bona ﬁde and for the
ends of Justlce and equity. |

It is therefore humbly prayed before this
Hon’ble Tribunal that the resent contempt
petltlon ﬁled by the petltloner may be

dismissed.

Ry




AFFIDAVIT

I Shri S. P. Singh, at present working as Director at Weavers’
Service Centre, Guwahati .WhO ié-one of the respondent No. - 2' in this
Contempt Petltlon by the competent authorlty to take steps and file
affidavit 1n reply on behalf of all the contemnors/respondents 1n this

Contempt Petltlon and hence competent to 31gn this afﬁdav1t do hereby

“are true to my knowledge and behef those made in paragraph..’g, ...... -

Being mattertof records. are true to my 1nformat1on denved there from

and rest are my humble submlssmn before this Hon’ble Trlbunal I have

not sup_pressed any material facts.
And /I-s'if'gn this affidavit on this...2nd... Day of.. November..;..2009
at Guwahati. o '

Identified by
Kowowm Qs | | o
AddY C- S §-V" o 8. P, EINGH

. i y uw-)
oAT 1% ol 'DR}LCIUR( _

Deponent

Rmedn |
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i
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Governiment.of India, ' A MNYAWM -

-Ministry of Textiles,

Weavers Service Centre,
Jawahamagar,Khanapara,
Guwahati-781022
Phone: 23025_99. 2303586 Fax: 2302599

Dated March 23, 2009

Sub .Executlon of Petmon No: 2/08'.‘m 0:A:No: 133/2001 - Utpal : .
' Sutradhar Vs Umon of lndla & Others regg. dmg ' i

Kmdly find: enclosed herewnh Py of - letter received from the Hon’ble Central i

Admmlstrcmve Tnbunal Guwahati vide his oﬁ' ce letter No CAT/GHY/JUDL/164 dated. - 17-3-09
arded therewnh an Order (oral) dated - QO 02-2009 of the Hor’ble Vice Chamnan Central

i mstratlve Tnbunal Guwahatl Bench, Guwahatl on the above matter

i gt o et B e

~-‘absence durmg his trammg w:th all beneﬁts of.pay and allowances

:,..,
) ..i.-' -

N

The Respondents havmg not given the r qmred/consequennal benefit to the Applicant, he has

By way. of ﬁlmg reply thc prescnt Executlon petition No. 2 of 2008, the Respondents hav

‘, .lt steps were: taken by them (Respondents) to challenge the aforesaid order dated 01-03- 2002 in the

ble Gauha "ngh Court and as it appears, the smd Wntc Petition has been mispl

2002, It appears that the Respon(lents took no steps in the matter since 2002. They even failed
Petition No. 2 of 2008. :

aced ( at the fi f'lmg stage)

ake any'actlon after receipt ol' notice in the prcscnt Executlon

1
fm sl
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5 In the aforesaid premises, Respondents are directed to comply with the order dated 1-3-2002

of this Tribunal (rendered in O.A. No. 133 0f 2001) by end of April, 2009 under intimation to the Applicant, -
6. With the aforesaid direction, this Execution Petition No. 2 of 2008 stands disposed of”

In this connection, “the Respondents took no steps in the matter since 2002” under para §

of the above order is concerned, you may kindly refer the ‘Brief statement about comply/not comply of
order of the Hon’ble Court’ furnished by this office to Shri Gautam Baishya, Sr. Central Gowt. Standing
Counsel, CAT., Guwahati vide this office letter of even No. dated 26/27-6-2008. (copy enclosed ).
Moreover , you may also refer this office letter of even No. dated 4/16-2-2009 furnishing upto date
Teport pertaining to compliance of the order passed by the Hon’ble Court dated 2-1-2009addressed to the
€GSC.,, CAT., Guwahati .

Considering the Order (oral) passed by the Hon’ble Vice Chairman, CAT., Guwahati as
stated above and the various steps taken by this Dept. about which a brief notchas already been
communicated to the Higher authority (copy enclosed) , you are requested to kindly see that whether
the present order is ’required td be implemented or to approach again Gauhati High Court_ for
Challenging the order passed by the Hon’ble Tribunal dated 1-3-2002 for which the applicant has
filed Execution Petition No. 2/2008 for implementation of the said order. In this connection, you may
also refer this office letter of even No. dated 4/16-2-2009 (copy enclosed). |

You are therefore, requested to kindly inform this office course of action to

be taken in the matter at the earliest.

Yours faithfully,

Encl: As above . :
. (S.P. SENGH)
_ : » DIRECTOR.

CF/\/\

A
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‘forwarding therewith an order of t

92.3060 249

e | Awnsdwn - €

Govérnmenf of“India
' Ministry of Textiles
Weavers' Service Centre -
ITHT Campus
Jawahar Nagar, Khanapara
National Highway No. 37
Guwahati-781022
PH: (0361) 230- 3586 FAX 0361-2302599

No. WSC/GAU/HC/US-1(70)/2008/ 808 _gtor bated April2, 200@)
To, , "
The O_fficer-in—Charge,
Wt:;averé’ Service Centre, : .
Agartala ’ ' ‘

Sub: ,Fdrwardinq of copy ofNo,’r?ice of the Hon'ble CAT, Guwahati- regarding. /
Sir, - B :

Please refer to your letter §N° WSC/AGT/P(61)/ .9/441 dated 6-4-09
he Hon' ble Central Administrative Tmbunal Guwchati

i Bench,- Guwchati  vide No. CAT/GHY/ Judl/1166 dated 17-3-09 serving deadline for

" execution of court order by the end of AprnIO9 in resp

ect of .Shri Utpal Sufmdhar

: Carpenter of your' office. h

© Office of the D..C(H), New Delhi vide this offuce fetter o

In this connection, this office: has alrendy taken-up the matter with the
f even No. dated 23/24-03-2009 .

to convey the apprOvaI Of the . competent authorn‘y Soon after receipt of the information 5\

in this respect; the position will be mhmafed fo your- for necessary action. : Lo
' Yours fon‘hfuily . | :
N Epcl-Amaboves . A | ]\Q}
AR - © (S.P.SINGH)
! Director , .

Copy to;

q. P.
- DIRECTOR ®L)

1. Sri Ufpal Sutradhar Carpenter WSC., Agartala for his informqﬁon

2. The Addl Development Commnssnoner for Handlooms Udyog Bhavan,
~ New Delhi 110011 for his mfonnatlon and necessary action. .

(SP. %\GH)

% \«\\/ ' - . Director

NGH

a -
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(_-}overnfhenf of India
Miristry of Textiles
Weavers'[Service Centre
ITHT Campng
Jawehar Magar, Khanapara i
National _fr.lighway No. 37 i
Guwalati-781 022
PH: (0361)-230-3586; FAX: 0361-2302592 '
| . : E 0‘970\ - -
No. WSC/&AU/MC/US-1(70)/2008/ | i

! ,i,ng\@ Dated April 30, 2009

é The Officer-in-Charge, _ ; , &

; Weavers' Service Centre, : :

@? Agarigla E ,, J |
F - Sub: Forwarding of copy Q,fj_\lszt_ig@.g.f_th.g._k!m'.!q!g CAT, Guwehati- regarding,
! Piease refer to your lef.fér No. WSC/AGT/P(61)/-9/441 dated 6-4-09 ,I
forwarding therewith an order of the Hi;?n'ble Central Administrative Tribunal Guwahati i

Bench, Guwahati vide letter” No CAQEF/GHV/}udl/liéé dated 17-3-09 directing fheéf ‘

respondents authority to comply the orderi dated 1-3-07 (rendered in O.A. No. 133 of ¢ g
2001} by the end of April'09 in respect of execution of petition filed by Shri Utpal ¢
Sutradher, Carpenter of your office. ,’

R e o e

In this connection it has avémady been stated vide this office letter of even g
No. dated 27/4/2009 that the mater hns been forwarded to competent authority for.'f |l
approval. You might have been aware ?‘?‘.(.lf approval of the DOPT is required before
implementation of Honble Court order . Since the matter is under consideration of The _ ;:i;

highest authority, it will take some ‘rime.}?f for getting approval, Soon after receipt of Théé‘ -
1y in this respect, the matter will be infimafed to

L R,

communication from the concerned. authori

i -
H you. . v N
ki 4 // ‘; |
;5 ; : R
i Actordirgly, vou are requested 1o please inform the position 1o Shri Utpal : i
¢ ' 1
L
|
i

Sutradhar, Carpenter of vour centre .5 . ‘
; = . \ iy

Yeurs foithfully,

| (SPlfStrt}h)

r Lot Director : \'

Y & G : ! ;

! @vm&‘{? p x:'j}\ﬁi’*‘g*"i . : ici i : |

N go® sanf O l:i,ﬁﬁﬁﬁﬂml Sytradhar Coppenter WSC | Agartale for his information i

o o D wLhe Addl Hevelopment Gommissioner for Handloams, !

3 cd?{"‘:" . i . ¥ { k j

: L FLEEAf the D C (H). tldyng Bhavan, New Delhi 110011 i

0 W g 4 :

: . (SP Singh) o :;
ki R - ‘ ’ X
h Nipeetor N
. H :‘
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- No.C-18014/1/2001-DCH/Estt.IT -
Government of India
Ministry of Textiles
~ Office of the Development Commissioner for Handlooms

' U'dyog Bhavan, New Delhi
Dated the 12" May, 2009

To

A S.P. Singh

Director o

Weavers’ Service Centre, IHT Campus,
Jawahar Nagar, Khanapara,

National Highway No.37

Guwahati ~ 781 022.

qu: Forwarding copy of Notice of Ho‘n.?bl‘e CAT. Guwahati - regarding,

............
“Sir,

Please refer to copy of your letter No. WSC/GAU/HC/US-1(70)/2008/810 dated the
April 27, 2008 through which you have conveyed that the’ Hon’ble Central Administrative
Tnbunal, Guwahati Bench vide their communication No.CAT/GHY/Judl/1166 dated 17.3.09
served deadline for execution of court order by the end of April, 2009 in connection with
0.ANo0.133/2001 - Utpal Sutradhar Vs. UOL S -

2. In view of above, it is stated that in terms of Department of Personrel & Training
0.M.No.28027/9/99-Estt.(A) dated the 1.5.2000 (copy enclosed for ready reference), the case
has been forwarded to DOP&T for their advise in this regard: The same is still awaited.
However, guidance of the Ministry of Law & Justice (Department of Legal Affairs) also
needs to"be taken before implementation of the court order. This is for information and
necessary action. - ‘

CTOR (BZJ | 2
: (Sohan Kumar Jha)
Addl. Development Commussioner for Handlooms
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Government of Ind”
. Ministry of Textives™
! ' Weavers' Service Centre
IIHT Campus
Jawahar Nagar, Khanapara
National Highway No. 37
Guwahati-781022

PH: (0361) 230-3586; FAX: 0361-2302599

Dated June 3, 2009
o

7

No. WSC/GAU/HC/US-1(70)/2008/ Jo&7- 1048

To,
The Officer-in-Charge,
Weavers' Service Centre,

Agartala _ _
| £ copy of’Notice of the Hon'ble CAT, Guwchati- rggardﬁp_g.

Sub: Forwarding o

Sir, ‘
Please refer to your letter No. WSC/AGT/P(61)/-9/441 dated 6-4-09 and
Nos. dated 27-4-09 and dated 30-4-09 on the above

this office subsequent letter of even

subject matter. _
n this connection, it may be rei'rera’réd that the matter has already Ee@ [
hority for necessary approval. Moreover it - he

forwarded to the competent auf

informed that in terms of Department of personnel & Training O.M. No. 28027/9/99-
Estt(A) dated the 1.5.2000(copy enclosed for ready reference) the case has been
forwarded to DOP&T for their advise in this regard. The same is still awaited. However,
guidance of the Ministry of Law & J ustice (Department of Legal Affairs) also needs to be
taken before implementation of the court order. ' '

This is for information and necessary action.

" Yours faithfully,

Enck As above
(s.p. FTNGH)

DIRECTOR

Copy for information to:
I ';i 1. ShriUtpal Sytradhar, Carpenter, WSC., Agartala with Regd. A/D. post.’

Commissioner for Handlooms,

+ difhe Addl. Development
New Dethi-110011

€
AT PP
g@v&%‘gm . e,;\.._;,?:,;;;k@fofflce of the D.C. (H), Udyog bhavan,
.5, - 'r?’iﬁ:\. e o3 R .3
FRIE e 7ot o
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‘ COURT CASE
MOST IMMEDIATE
‘ OUT TO-DAY
- No.C-18014/1/2001-DCH/Estt.I[
| _ Government of India
Ministry of Textiles

Office of the Development commissioner for Handlooms

............

Udyog Bhavan, New Delhi . A |
Dated the 2 9th July, 20097+ —_

To

Director

Weavers’ Service Centre
Jawaharnagar, Khanapara
Guwahati — 781 011.

Sub:  Execution of Petition No.2/88 in 0.A.N0.133/2001 - Utpal Sutradhar V/s. Union
of India & Others - Reg. A

Sir, -

Please refer to your letter No.WSC/GAU/CAT/US-1(70)/08/1376 dated the 9" |
July, 2009 on the above cited subject. ‘ : - oy

2. Inthis connection you are directed to comply with the order dated 1% March, 2002
passed by the Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati
rendered in 0.A.No.133 of 2001 immediately as advised by Ministry of Law & Justice
(Department of Legal ‘Affairs), Shastri Bhavan, New Delhi.. While implementing the
order, Shri Utpal Sufradhar’s seniority. position in the list must not be hampered in any
case and this should be in order. Further, the Action Taken Report must be submitted to
the undersigned. This may please be treated as most immediate, : ‘

Eas

Aes

sv ?‘ OR (E,Z-)

DIRECT . .
513:\ ¥ el o ) ‘
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‘ Government of India
Ministry of Textiles
Weavers' Service Centre
IIHT Campus
Jawahar Nagar, Khanapara
National Highway No. 37
: Guwahati-781 022
PH: (0361) 230-3586; FAX: 0361-2302599

14

No. WSC/GAU/HC/US-1(70)/2008/ Dated August 6, 2009
: : ) [ ';7f B ;{0 I /i

To, o
The Officer-in-Charge,
Weavers' Service Centre,

Agartala
' Sub: Execution of petition No. 2/08 in O.A. No. 133/2001- Utpal
Sutradhar Vs Union of India & other - regarding
Sir,

: Please refer to the' subject cited above. In this connection , I am forwarding
herewith a copy of letter received from the office of the D.C. (Handlooms), New Delhi vide
No. C-18014/1/2001-DCH/E-II dated 29-07-09 directing the respondent authority to
comply with the order dated 1sty March, 2002 passed by the Hon'ble Central Administrative .
Tribunal, Guwahati Bench ,Guwahati rendered in O.A. No. 133 of 2001 immediately as advised
by Ministry of Law & Justice (Department of Legal Affairs, New Delhi. The copy of the
order is already with you. Hence , you are requested to take necessary action on top priority
basis in accordance with the order passed on dated 01-03-2002 by the Hon'ble
Central Administrative Tribunal, Guwahati Bench, Guwahati on the foliowing points viz:

(i) ~ Arrange to regularize his period of absence during training by
granting him Study Leave as admissible , or in aid of the provisions of the leave rules. -

_ -(2) As the powers for granting the study leave is vested with the
Ministry//Department of the Central Government, you may please obtain the application
from Shri U. Sutradhar , Carpenter if not submitted earlier of your office and forward the
same to the concerned authority for necessary action. After necessary regularization 01‘f

period of absence, periodical increment due w.e.f. 2:0-92 to 5-5:94 may. be granted at your
o release all benefits of pay & allowance as per rules. -

I

end and arrange t

~ Yours fajthfully, -

Encl: As above

(S.P. SINGH)
Director
Copy to; -
- 1. The AddI. Development Commissioner for Handlooms, Udyag
g8, P, &1 Bhavan, New Delhi 110011 for his information ..
DIRECTOR (BZJ |

W

: Yo "i’ﬁL o o .
SR ak szégg Utpal Sutradhar, Carpenter, WSC., Agartala for his information.
%mvef- o . ‘?‘"‘5"? AT - ] ‘
3 @5«’:,’ Fér ‘,ﬂ_@ ; ‘
A st S (s.p. SINGH)
| | Directo

v St 2% .
SR
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A
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GOVERNMENT OF INDIA

MINISTRY of TEXTILES

OFFICE oF THE DEVELOPMENT COMMISSIONER FOR HANDLOOMS
' E

\}/ WEAVERS’ SERVICE CENTR

. \GORKHABASTI, KIUNJABAN -
_ V@’ AGARTALA ~ 799 006
W/SCIAGT/P- 61 )/osy; 2/0 ‘

P : '

k1e Director (E.2),
preavers’ Service Centre
wahati.

Raia,... ..S;L/ N
W.e g COW 2ang,

A. No. 133/2001—Utpal
Vs Union of India & other-regardin L

. Kindly refer to your letter No. WSC/GAU/HC/US-1(70)2008/1 718 dateq 6/7-
-1 8014/1/200_1-DCH/E.H dated 29-07-2009 of office of the D
above. in this context, while

going through the service records o
is observed that the | '

f Shri Utpal Sutra
D €ave ap ‘u_gg;gon pertaining to the period fi
R was t;fo_un 2

. E.L 18days w.e f 2:08-91 to 29-08-91. /. ‘
i, EOL wer 30-08-91 to 10210-97 'm for duty on 11-10-91.
i aftended duty w77 0-9T1508°71-91 furing vacation of Institute.
WA EOL wef 09-11-91 to 04-05-92 ang reported for duty on 05-05-92.

: \ a»":\) V- Attdnded duty w.e ¥ 05-05.35 1 21-07-92. ‘

~TOR (EZvi, EO.L werf 22-07-92 to 05.

DIRECT O a— |
A NS TS for i

gmtﬁﬁm MSrpe e

05-94 reportéd for duty on 06-05-94.

erusal and neceséary action at your end, as per rjes,and

]
o

‘ [ O ﬁ:@gﬁﬁtﬁ

e b
T

Yours faithfully
: SRS SO -
ﬁ&‘“"‘?”E_'??" \Asxgabové

1A LA sk
e

FRALAL oy
-

ARRISTANT T (S. ARUN KU?AR PAND

U1
OFFICER- -CHARGE L W
Copy to- ‘ ‘

The Hon'ble Vice Chairman, C.A.T., Guwahati Bench for informgation and kind perusal.
he Development C ' :

ommissioner for Handlooms, New Delhj for information,
ShriUtpal»Sutradhar . W.S.C, a.
Per. B le ol theiconceraisg o

‘ } el b
L i e wa Bt &2t
- NilA Yx&‘»it R Y, i)
T3 SNy
i

BLON

g,

08-09 ang No.C-
C:H., New Delhi, on the Subjected Cited

dhar, Carpenter it
rom .2270Z-92,to,05-,05-9g (£.0.L)

and the same has been now obtained and placed in the records of the

i ——— )

ng P
Y vide origimai ion. No. nddateoforder.
CUIEE2002. The nancial benefits like increments for the saiqg period etc’ also have been
: requlari and send' s € Pay & Accounts Office (Textil '
‘ co 'r‘fceme%l,. . ’ '
——w
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NME
MINISTRY OFTE:
~ OFFICE OF THE DEVELOPMENT COMMISSIONE-R r'UR HANDLQQMP

WEAVERS' SERVICEB CNENTRE
GORKHABASTI, KUNJABAN
AGARTALA - 763 (6

= 783 (&

I NowsCAGT/P.51/00/ 4387

To ‘

The Zonal Director
./d;avers' Service Centre
' Guwahat

Sub #ayment of arrear Pay & allowances in respect of Shri Utpal Sutradhar. the
then Carpenter - req. , - '

thh reference to the telephonic dlscussmn held taday on the above cited SUbJSCt I
am fo inform you-that the bill of arrear pay & auowanc&s for the period from 12-08-1991 fo
0—09~09 n respect of Shrt Utpal Sutradhar the then Carpemer of this office for Rs.?é.446/- |

has beeg passed & rece;xad from the Pay & Accounts Offce(Texﬁles), Kolkata through

Demand Draft No. A—218405 dated 27-10-09. As you are aware that the Officer-n-

Charge/DDO I8 on lsave upto 08-11-08 and the sald amsar paymeit  of Shri
Sutradhar would pe- made only after the resumption nf Ofﬂcer-m-ChargeID D.Oon 09~ 4/

1109,
"-—-.

T The mconvemenoe caused in this regard is regretted.

Youirs faithfully

DIRECTOR(VQ 3 - (S KUMAR PANDU

Gov e ¢ e OFrILtR-IN-CHARGE

fd . I '

Copy to- :
W’""“i . 1The Deve!opment ommissioner for Handiooms, New Delhi, for information
please. °

Jowse - 2.80 Utpal Sutradhar, the then Carpentar. Wast P afeagarh(Janaka!yan Sangha),

Sgwe PO Arundhutmagar Agartala, West Tnpufa 798 00

(S. ARUN KUMZR PANDU)

QFF ICER-!N-CHARGE




